
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERARAD BENCH AT HYDERABAD 

O.A.NO. 	/93 

tween: 
Date of Order: 6/7-93 

S 

Diviiona1 Railway Icienager, (EG) 
South Central Railway; Secunderabad, 

Permrmctt T.T-,.,  Inrrrctor (Con) 
S.C.Ply, Secunderabad. 

Q-iiefl Signaj Inspector, 
Signal & Telecoimiunication Department, 
S.C.Rly, Secunderabad. 

9 	 kDPliCtS. 

.4.  

S 

and 
a. 

2. Presiding Officer, Labour Court, 
Narayanaguda, A.P. Hyderabad. 

Respondents. 

For the 2pplicantsL Ilr.N.i:.Devraj, Sr- for Plys. 

For the Respondentst 	 -a 	 -44 
S 

THE HON' SUB MR. JUSTICE V.NEELAERI 1W) VICE CHAIRMAN 

AND 

THE HO1TBLE Mn.p.T.TIRUVENGAThkN : rIENBEL(ADMN) 

The Tribunal made the folling Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. 	J\ /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9e93. 

--1- 

To 
The Divisional Railway Manager (B.G) S. C.Rly,- SeL1cLac. 
The Permanent !'ay Inspector (Con) 5.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TelecoflinuniCation 
Department, S.C.PJy, Secunderabad. 

The Presiding Officer, Labour Court, Narayanaguda,. Hyderabad. 
One copy to Mr.N.R.Devraj, SC for Plys. CAT.Hyd. 
One copy to 14r. 
One spare copy. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CEi'TTFJ;L ;.D1INISTRATWE T!IBUNAL 
HYDERABAD BEKFCH AT HYDERABAD 

THE HON'BLE MP.aUSTICE V.NEELIiDRI RAD 
VICE CHTRMAN 

MID 
THL HON'BLE MR41A.B.GORTY : MEMBEK(AD) 

AND 	 - 

THE HON'BLE Nfl a F- CHANDRASEK}IAR REDLY 
MEiiBER(J) 

N D 

THE HON'BLE MR.P.T.TIRUVENGADAM SM(A) 

Dated : 	J7/_1993 

ORDER/JUDGMENT 

M...Acfft7ls.,.' c7.No. 

-i-n- 
O.A.NO. 	Ct7c'3 

T.Ajjoa 	 —Cw..p..------ - - 

—iitted and Interim directions 
issued 	 - 

ed 

- 

Disp\sed of with directions 

Di sm . s S ed 

nisrn4ssea as withdrawn 

Dismi\ssed for default. 

RejecedJ Ordered 	- 

No or5er as to costs. 

r:, 




